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IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE,
LAKHIMPUR, NORTH LAKHIMPUR, ASSAM

Present: Shri Narayan Kuri, AJS,
Chief Judicial Magistrate,
Lakhimpur, North Lakhimpur, Assam

G.R. 2472/2015
Under section 324 of the Indian Penal Code 

         State of Assam
         -Vs-

Sri Dilip Das
S/O: Late Bhudhar Das
R/O: No. 2 Kuhimari
P/S: North Lakhimpur
District: Lakhimpur, Assam

                                                                     .…….. Accused person 

Date of framing charge : 20.02.2016

Dates of recording evidence of PWs : 08.12.2016, 07.04.2017,

  20.07.2017, 25.10.2017,

  15.06.2018, 20.06.2019

Statement u/s 313, Cr.P.C. recorded on : 06.07.2019

Date of argument : 16.07.2019, 06.08.2019

Date of judgment : 06.08.2019

Advocates appeared in the case:-

Sri Prasanta Dutta, Addl. P.P., for the State

Sri Apurbajyoti Sharma, Advocate, for the accused person

J  U  D  G  M  E  N  T

1. The factual  matrix  of  the prosecution case is  brief  is  that  on

02.12.2015 informant Sri Dhruba Das lodged an FIR with the Officer-in-

Charge of the North Lakhimpur Police Station alleging that at about

9:00  AM  on  02.12.2015  when  he  was  catching  fish  from the  pond

situated  near  his  house,  at  that  time,  accused Sri  Dilip  Das  for  no

reason  inflicted  grievous  cut  injury  in  his  head with  sharp  weapon.

Seeing the incident,  when his  brother  Sri  Rebot  Das approached to
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rescue him,  the accused also  inflicted cut  injury  in  the hand of  his

brother. Hence, the case.

2. After  receiving  the  ejahar,  the  Officer-in-charge  of  North

Lakhimpur Police Station registered a case vide North Lakhimpur Police

Station Case No. 1268/2015 under section 326/324 of the Indian Penal

Code and got the investigation into the case commenced. During the

course of investigation, the investigation officer arrested accused Sri

Dilip Das and forwarded him to the Court. Thereafter, the investigating

officer,  after  completing  the  investigation,  submitted  charge-sheet

under section 324 of the Indian Penal Code against accused person Sri

Dilip Das to stand trial in the Court. Subsequently, vide order dated

12.01.2016 accused Sri Dilip Das was allowed to go on bail. 

3. On receipt of the charge-sheet, cognizance of the offence under

section 324 of the Indian Penal Code was taken as per section 190(1)

(b) of the Code of Criminal Procedure. Necessary copies were furnished

to  the  accused  person  as  per  section  207 of  the  Code of  Criminal

Procedure after his appearance before the Court. After considering the

materials on record and hearing both the sides, charge under section

324 of the Indian Penal Code was framed in writing against the accused

person. The charge was read over and explained to the accused person

to which he pleaded not guilty and claimed to be tried.

POINT FOR DETERMINATION:

4. The point which is required to be determined for a just decision

of this case is as follows:

(i) Whether the accused person, at about 9:00 AM, on 02.12.2015,

at  village  No.  2  Kuhimari,  under  North  Lakhimpur  Police  Station,

voluntarily caused hurt to informant Sri Dhruba Das and his brother Sri

Rebot Das with a sharp cutting weapon, and thereby committed an

offence punishable under section 324 of the Indian Penal Code?
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5. During the trial, the prosecution examined as many as 8 (eight)

witnesses, namely, Sri  Dhruba Das (PW-1), Sri  Rebot Das (PW-2), Sri

Rajib Das (PW-3), Smti. Junu Das (PW-4, Smti. Rupa Das (PW-5), Smti.

Sangita Das (PW-6), Dr. Bhupen Saikia (PW-7), SI Kameslwar Gogoi (PW-

8) and exhibited 6 (six) documents (Shown in the Annexure appended

below).  After  the  closure  of  the  prosecution  evidence  the  accused

person  was  examined  under  section  313  of  the  Code  of  Criminal

Procedure wherein he denied the incriminating materials put to him

from the evidence of the witnesses and declined to adduce evidence in

his defence.

6. I have heard the Argument of both sides and thereupon come to

the following finding: 

DISCUSSION, DECISION AND REASONS THEREFOR:

7. At the very outset it is essential to have a brief resume of the

version  of  the  witnesses  in  order  to  marshal  the  evidence  in  right

perspective in tandem with the point for discussion.

8. PW-1 Sri Dhurba Das, informant-cum-victim, has stated that at

about 9 AM on the day of occurrence he along with seven others, had

gone to catch fish in the ‘Bil’ (swamp) situated at a distance from his

house taking a fishing net in his hand and as he reached near the said

‘Bil’, the accused gave a ‘dao’ blow in his head for which he fell down

and the persons accompanied him had hold him. Having heard of the

incident, his younger brother Rebot Das also came there on a run, but

the accused also assaulted him by giving ‘dao’ blow and as such his

brother  sustained  injury  in  his  hand.  The  persons  who  were

accompanying him brought him and his brother to the police station

and thereupon he lodged an ejahar at  the police station wherefrom

Police sent them to the hospital for their medical treatment. Ext-1 is

the ejahar wherein Ext-1(1) is his signature. In his cross-examination,

he has stated that the ejahar was written down by the police at the

police station but the content was not read over to him. According to

him the accused person also lodged a case against him and his brother.
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He has denied all the suggestive question put to him by the defence

counsel.

9. PW-2 Sri Rebot Das, another victim, has stated that at about 11-

11.30  AM  on  the  day  of  occurrence  he  came  to  the  place  of  the

occurrence and saw that his elder brother Dhruba Das was lying on the

ground in injured condition and the accused with a ‘dao’ in his hand

was trying to flee away from there and as he tried to apprehend the

accused, the latter also gave a ‘dao’ blow to him and as a result he

sustained cut injury in his hand. He has further stated that he along

with his elder brother,  Baku Das,  Ghana Das and Kirumoni Das had

gone for catching fish by means of fishing net and for some time he

had gone away from there to attend call of nature and on his return he

saw that his elder brother was lying there in injured condition. His elder

brother lodged an ejahar at the police station. In his cross-examination,

he has stated to have not seen the accused  giving 'dao' blow to his

elder brother. But he admitted that accused Dilip Das had filed a case

against them.

10. PW-3 Sri Rajib Das, an independent witness, has stated that on

the day of occurrence while he and some 4 or 5 other persons including

Dhruba Das, Rebot Das, Khirumoni Das, Ghana Das and Baputi Das had

gone catch fish by fishing net in a pond in their village, accused Dilip

Das  came  from  somewhere  and  inflicted  cut  injury  in  the  side  of

forehead of Dhurba Das by giving a blow with a ‘dao’. At the time of

said occurrence, Rebot Das (Pw-2) was not present with them. Later, he

heard that when Rebot was coming to that place, accused Dilip Das,

after going from the place of occurrence, inflicted cut injury with ‘dao’

in the hand of Rebot on the way. 

11. PW-4 Smti. Junu Das, niece of the accused, has stated that the

occurrence had taken place about  one year  ago at  about  9/10 AM,

when Dhruba Das (PW-1) was pulling the fishing net from the pond

near their house. On hearing hue and cry from the side of pond, he

went  out  to  see  what  had  happened  and  saw  Dilip  Das
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beating/assaulting Dhruba Das. Thereafter, Dhruba Das was taken to

medical by the villagers. She does not know for what reason Dilip Das

had assaulted Dhurba Das. In her cross-examination, she has stated

that witness Rajib Das is her younger brother and that Rajib Das and

Dhruba Das are 'Hari-Bhakat' and that after hearing hue and cry she

went to the place of occurrence. 

12. PW-5 Smti. Rupa Das, sister of informant, has stated that on the

day of occurrence, at about 10:00 AM Dhruba Das was catching fish

with fishing net in a pond near their house. On hearing hue and cry

from the pond side, she came out there and saw Dilip Das was going

towards their house with two ‘daos’ in both of his hands. She heard

villagers shouting that accused Dilip Das had slashed/cut Dhruba Das.

She got hold of Dilip Das but he had threatened to cut her if she did not

move. Her younger brother Rebot Das came there and when he tried to

rescue her from the accused, he sustained cut injury on his hand with

the ‘dao’ from the accused. Dhruba Das sustained injury because of

assault with ‘dao’. Thereafter, the villagers took Dhruba Das and Rebot

Das to the police station. Later, on the same day, police came to their

village and she had handed over the ‘dao’ (which she had snatched

from the  accused)  to  the  police.  In  her  cross-examination,  she  has

stated that Rebot Das is her younger brother. The police had examined

her regarding the occurrence. She does not  know if Dilip Das had also

filed a case against Dhruba Das.

13. PW-6 Smti. Sangita Das, sister-in-law of the informant, has stated

that on the day of occurrence, Dhruba Das along with about ten of his

associates were preparing to hunt fish with fishing net. She was outside

her house and saw accused came there with big knife in his hand and

attacked  Dhruba  Das  from behind  in  his  head  with  the  said  knife,

resulting which Dhruba Das fell down. Then she along with her mother,

her  sister  Janu  Das  ran  towards  Dhruba  Das  and  held  him.  After

assaulting Dhruba Das, the accused fled away from there.

Page 5 of 14



G.R. 2472/2015

6

14. PW-7  Dr.  Bhupen  Saikia,  Medical  Officer,  has  stated  that  on

02.12.2015, at 11:10 AM, he had examined at SOPD of NLCH one Sri

Dhruba Das, aged 26 years, son of Sri Nemuran Das, resident of No. 2

Kuhimari, P.S: North Lakhimpur, on being identified and escorted by HG

Biman  Handique  with  history  of  alleged  assault  with  ‘dao’  on

02.12.2015 at 9:30 AM. On examination, he found sharp cut injury size

3 cm x 1 cm x ½ cm on right parietal region of scalp. The injury was

simple in nature, caused by sharp weapon and was fresh. The patient

was discharged with treatment. Ext-2 is the injury certificate and Ext-

2(1) is his signature. He has further stated that on the same day, at

11:20 AM, he had examined Sri Rebot Das and found sharp cut injury,

size 2 cm x ½ cm x ½ cm on palm of right hand. The injury was simple

in  nature,  caused  by  sharp  weapon  and  fresh.  Ext-3  is  the  injury

certificate, Ext-3(1) is his signature. In his cross-examination, he has

stated that the patients had informed about the alleged assault with

'dao' and such injuries could not be caused by falling on sharp-edged

bamboo fencing or sharp-edged stone.

15. PW-8  SI  Kamesleswar  Gogoi,  Investigating  Officer,  has  stated

that during the course of investigation he examined informant Dhruba

Das at the police station itself  and recoded his statement,  seized a

‘dao’ by preparing a seizure list, visited the place of the occurrence and

prepared a rough sketch map of the place of the occurrence, examined

the witnesses found at and around the place of the occurrence and

recorded their statements and arrested the accused and forwarded to

the Hon’ble Court. He has further stated that he was informed that the

injured  persons  namely  Dhruba  Das  and Rebot  Das  had undergone

medical treatment at North Lakhimpur Civil Hospital and accordingly he

collected  the  medical  reports  of  the  victims.  On  completion  of  the

investigation,  he submitted charge-sheet  against  the accused under

section 324 of the Indian Penal Code. Ext-4 is the seizure list, Material

Ext-1 is the seized 'dao'. Ext-5 is the sketch map of the place of the

occurrence and Ext-6 is the charge-sheet. In his cross-examination, he

has stated that he had prepared the sketch map of the P.O. but  did not

examine Balu Das and Banshi Das whose names were shown in the
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sketch-map Ext-5 by marking 'D'  and 'E'  respectively.  He seized the

'dao' at the police station on being produced by injured Dhruba Das

and not from the place and occurrence or from the possession of the

accused.  PW-1 Dhurba Das did not tell him that as he reached near the

'beel' the accused gave a 'dao' blow on his head; and that on getting

the information about assaulting him by the accused his brother Rebot

Das came running to the place of occurrence. PW-2 Rebot Das did not

tell him that on that day at about 11:00/11:30 AM he came to the place

of  the  occurrence  and  saw  that  his  brother  Dhruba  Das  in  injured

condition lying on the ground and the accused was trying to flee with a

'dao' in his hand; and that while fishing he had gone away for some

time for the purpose of  latrine and on his returned he saw his brother

in injured condition. PW-3 Rajib Das did not tell him that at the time of

occurrence Rebot Das was not present with them and later he heard

that  Rebot Das had come to that place. PW-5 Rupa Das did not tell him

that hearing hue and cry on the bank of the pond, she went there and

saw that accused Dilip Das was going with two  numbers of 'dao' in his

hands by the side of her house. PW-6 Sangita Das did not tell him that

she and her sister Junti Das went running and pulled Dhurba Das by

holding him. 

APPRECIATION OF EVIDENCE

16. The evidence of PW-7 Dr.  Bhupen Saikia,  Medical  Officer,  and

Ext.  2  Injury  Report  exhibited  by  him,  makes  it  clear  that  on

02.12.2015, at 11:10 AM, Sri Dhruba Das,(PW-1) had sharp cut injury of

size 3 cm x 1 cm x ½ cm in his right parietal region of scalp which was

a fresh simple injury caused by sharp weapon. Similarly at 11:20 AM on

the same day, he examined Sri Rebot Das and found sharp cut injury of

size 2 cm x ½ cm x ½ cm on palm of right hand which was a simple but

fresh injury caused by sharp weapon. Ext-3 is the injury certificate of

Rebot  Das.  He  has  further  opined  that  such  injuries  could  not  be

caused by falling on sharp-edged bamboo fencing or on sharp-edged

stone.
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17. Thus, it has been impeccably proved that both at about 11 AM

both Dhruba Das (PW-1) and Rebot Das (PW-2) had injuries in  their

persons. Now let me see how those injuries were sustained. 

18. According to  PW-1 Sri Dhurba Das, informant-cum-victim, while

was fishing on a swamp, the accused gave a ‘dao’ blow in his head.

Having heard of the incident, his younger brother Rebot Das also came

there on a run, but the accused also assaulted him by giving ‘dao’ blow

and as such his brother also sustained injury in his hand. The persons

who were accompanying him brought him and his brother to the police

station and thereupon he lodged an ejahar at the police station. He has

admitted that the accused person also lodged a case against him and

his brother. PW-2 Sri Rebot Das, another victim and also the brother of

PW-1  Dhruba  Das,  has  although  not  seen  the  accused  cutting  his

brother PW-1 Dhruba Das but when he came there after attending call

of nature, he noticed his elder brother Dhruba Das lying on the ground

in injured condition and the accused with a ‘dao’ in his hand was trying

to flee away from there and as he tried to apprehend the accused the

accused gave a ‘dao’  blow to him and as a result  he sustained cut

injury in his hand. But he admitted that accused Dilip Das had filed a

case against them.

19. Thus, both the injured persons PW-1 Dhruba Das and PW-2 Rebot

Das have supported the testimony of each other regarding the fact that

accused Dilip Das had cut them. Now let me see if their versions had

the corroboration of  some other  witnesses.  PW-3 Sri  Rajib  Das,  has

stated that on the day of occurrence while he and some 4 or 5 other

persons including Dhruba Das, Rebot Das, Khirumoni Das, Ghana Das

and Baputi Das had gone to catch fish by fishing net in a pond in their

village,  accused  Dilip  Das  came  from  somewhere  and  inflicted  cut

injury in the side of forehead of Dhurba Das by giving a blow with a

‘dao’. At the time of said occurrence, Rebot Das was not present with

them but later he came to know that when Rebot came to that place,

accused Dilip Das, inflicted cut injury with ‘dao’ in the hand of Rebot on

the way. 
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20. PW-4 Smti. Junu Das, niece of the accused, has stated that at the

time of the occurrence Dhruba Das was pulling the fishing net from the

pond near their house and upon hearing hue and cry from the side of

pond,  she  went  out  to  see  what  had  happened and  saw Dilip  Das

beating/assaulting Dhruba Das. 

21. PW-5 Smti. Rupa Das, sister of informant, who has also come to

the place of the occurrence upon hearing commotion, saw Dilip Das

was going towards their house with two ‘daos’ in both of his hands. She

heard villagers shouting that Dilip Das had slashed/cut Dhruba Das.

She got hold of Dilip Das but he had threatened to cut her if she did not

move. Her younger brother Rebot Das came there and when he tried to

rescue her from the accused, he sustained cut injury on his hand with

the ‘dao’ from the accused. Dhruba Das sustained injury because of

assault with ‘dao’.  Later, on the same day, police came to their

village  and  she  had  handed  over  the  ‘dao’  (which  she  had

snatched from the accused) to the police. 

22. PW-6 Smti. Sangita Das, sister-in-law of the informant, had seen

accused came there with big knife in his hand and attacked Dhruba

Das from behind in his head with the said knife, resulting which Dhruba

Das fell down. Then she along with her mother, her sister Janu Das ran

towards Dhruba Das and held him. After assaulting Dhruba Das, the

accused fled away from there.

23. Thus, PW-3 Rajib Das, PW-4 Smti Junu Das, PW-5 Smti Rupa Das

and PW-6 Smti  Sangita Das are all  eye-witnesses to the occurrence.

PW-3 Rajib Das, PW-4 Smti Junu Das  and PW-6 Sangita Das had seen

accused Dilip Das assaulting PW-1 Dhruba Das with dao.  PW-5 Rupa

Das, who is also the sister of informant Dhruba Das had tried to caught

hold of accused while he was retreating with the dao, but she failed as

accused had threatened to cut her as well. But according to PW-5 Rupa

Das she could able to snatch the Dao from the possession of accused,

and handed it over to the police. But I/O PW-8 has averred to have

seized the 'dao'  at  the police  station on being produced by injured
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Dhruba  Das  and  not  from  the  place  and  occurrence  or   from  the

possession of the accused.

24. Learned Defence Counsel has tried to salvage the case of the

accused on the ground that the seizure of the Dao was not effected

from the possession of accused and there appears two contradictory

version regarding the seizure between I/O (PW-8) and PW-5 Rupa Das.

Ld. Defence Counsel has tried to cast a doubt on the prosecution case

on the ground of the admission of the victims that accused persons

had also lodged a case against the victim. Moreover, according to the

defence, no independent witnesses have been examined and that the

prosecution witnesses have made several  material  omission in their

statement before the I/O.

25. I have given an anxious consideration to the submission of the

Ld. Defence Counsel. As far as the submission of the defence counsel is

concerned regarding omissions made by the prosecution witnesses in

their statement before the I/O, it has found that both the statements i.e

one given before the I/O and and another  before the court  are  not

similar but the sum and substance of the content are same and pointed

towards the guilt of the accused as the assailant of victim persons. It is

a fact that victims had gone to fishing with 7 or 8 other persons whom

the prosecution has not cited as witness, but the witnesses adduced by

the  prosecution  shows  that  they  are  also  eye-witnesses  to  the

occurrence and as such non-adducing of the companions of fishing in

my reasonable opinion is not fatal to the prosecution case. As regards

lodging of the case by the accused against the victim is concerned,

there is only an admission on the part of the victim, but what is the

cause of action of those cases have not been specified by the defence.

I  agree to the fact that there appears a contradiction in the version

between PW-5 Rupa Das  and I/O (PW-8) regarding seizure of the Dao

because PW-5 Rupa Das has claimed to have given the ‘Dao” to the I/O

but on the other hand PW-8 I/O has claimed to have seized it on being

produced by victim Dhruba Das. Ext.4 Seizure List also supports the

contention  of  PW-8.  Since,  there  is  complete  corroboration  in  the
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versions of the victims and other witnesses that it was accused Dilip

Das who had inflicted cut injury to victim Dhruba Das and victim Rebot

Das,  in  such circumstances,  can such a contradiction have material

impact?

26. A Full Bench of the  Hon’ble Supreme Court of India in KRISHNA

MOCHI  AND  OTHERS  VS  STATE  OF  BIHAR  (2002)  6  SCC  81

addresses  the  situation  as  follows  “32.  Thus  in  a  criminal  trial  a

prosecutor is faced with so many odds. The Court while appreciating

the evidence should not lose sight of these realities of life and cannot

afford  to  take  an  unrealistic  approach  by  sitting  in  an  ivory

tower………… Some discrepancies is bound to be there in each and

every case which should  not weigh with the court so long it materially

affect the prosecution case…………………….So it is s solemn duty of the

Courts,  not  to  merely  conclude  and  leave  the  case  the  moment

suspicions  are  created.  It  is  onerous  duty  of  the  Court,  within

permissible limit to find the truth. It means on one hand no innocent

man  should  be  punished  but  on  the  other  hand  to  see  no  person

committing an offence should get scot free. If in spite of such effort

suspicion is not dissolved, it remains writ large, benefit of doubt has to

be credited  to  the  accused.”  Thus,  the Hon’ble  Supreme Court  has

cautioned the Court  below not to  give too much importance to the

minor discrepancies given the odd situation illustrated in the decision,

that the prosecution has to face in criminal trial.

27. In  the  instant  case  all  the  prosecution  witnesses  have

corroborated on the material point that accused Dilip Das had inflicted

cut injury to Dhruba Das (PW-1) and Rebot Das (PW-2) and even PW-4

Smti Junu Das who is the niece of accused has also deposed against

accused. In such a scenario, the contradiction regarding who handed

over the “dao” to the police, is in my conclusive opinion is not at all a

material  point  to  be  reckoned  with  and  as  a  result  I  am  of  the

irrefragable  opinion that  the prosecution has  able  to  prove its  case

beyond all reasonable doubt against accused Dilip Das under section

324 of the Indian Penal Code and accordingly he stands convicted.
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DISCUSSION ON RELEASE OF ACCUSED ON PROBATION:

28. The facts and circumstances comes forward in the trial of the

instant case shows that the accused person without any provocation

had dealt dao blow in the head of victim Dhruba Das and in the hands

of Rebot Das causing cut injuries. The manner in which the crime was

executed  shows  the  criminal  proclivity  of  the  convict  and  in  such

circumstances giving him the benefit  of  probation would  amount to

encouraging his misadventures.  In view of the above, I am inclined not

to extend the benefit of section 3 or 4 of the Probation of Offenders

Act, 19858 to the convict.

SENTENCE HEARING: 

29. Convict Dilip Das is heard on the point of sentence where he has

stated that he has wife, two sons and a daughter who are school going

children and he is the sole breadwinner of his family which he sustain

by doing cultivation. So he has sought for forgiveness from the case

reiterating his innocence in this case.

30. I have given anxious consideration to the grounds on which he

beg leniency in his sentence and also heard Ld. Addl. P.P. as well as Ld.

Defence  Counsel.  Considering  the  gravity  of  the  offence  and  other

factual  circumstances  regarding  the  offence  as  well  as  the  socio-

economic and family  background of  the convict,  I  hereby order  the

following sentence for the convict.

O R D E R

31. In view of the above discussion, I hereby convict Dilip Das under

section  324 of  the Indian Penal  Code and accordingly  sentenced to

undergo rigorous imprisonment for 1(one) year and to pay a fine of Rs.

5,000/- (Rupees five  thousand only), in default of payment of fine he

shall suffer simple imprisonment for a further period of 1(one) month.

The period of detention already undergone by the convict shall be set

off. The amount of fine, if so realized, from the convict shall be paid in
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full  to  Victim  Sri  Dhruba  Das  and  to  Sri  Rebot  Das  equally  as

compensation under section 357 Code of Criminal Procedure,1973. 

32. Convict shall be taken into custody at once. Furnish a copy of the

judgment free of cost to convict Dilip Das.

33. Seized articles be disposed of in due course as per law.

34. Judgment  is  delivered  and  the  operative  part  of  the  same is

pronounced in the open Court on this the 6th day of August, 2019.  

                                                            

         (Shri Narayan Kuri)
                  Chief Judicial Magistrate,

                          Lakhimpur, North Lakhimpur

Dictated and Corrected by me:

  (Shri Narayan Kuri)
 Chief Judicial Magistrate,                       
Lakhimpur, North Lakhimpur

Transcribed and typed by me:
Narayan Chetri, Stenographer

                                          

…...... Contd. (Appendix)
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A  P  P  E  N  D  I  X

WITNESSES FROM THE PROSECUTION SIDE

Sri Dhurba Das (PW-1)

Sri Rebot Das (PW-2)

Sri Rajib Das (PW-3)

Smti. Junu Das (PW-4)

Smti. Rupa Das (PW-5)

Smti. Sangita Das (PW-6)

Dr. Bhupen Saikia (PW-7)

SI Kameslwar Gogoi (PW-8)

PROSECUTION EXHIBIT

Ejahar (Ext-1)

Injury certificate (Ext-2)

Injury certificate (Ext-3)

Seizure list (Ext-4)

Sketch-map (Ext-5)

Charge-sheet (Ext-6)

Material Ext-1 is the seized 'dao'

WITNESSES FROM THE DEFENCE SIDE

Nil

DEFENCE EXHIBIT

Nil 

                                         
          (Shri Narayan Kuri)

                  Chief Judicial Magistrate,
                                     Lakhimpur, North Lakhimpur
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